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place would be vacated by him and
• new entrant would be taken a .  I 
can assure him and the House that 
we impose to have 200 posts and. if 
necessary, we shall enlarge the 
number of posts in due course

Employees’ Previdfcnt Fand Reheats
•ISM Shri K. N. Paadey: Will the 

Minuter of La boor aad Employment 
and Planning be pleased to state:

(a) whether it is a fact that a 
large amount has been collected by 
the employers in Uttar Pradesh under 
the Employees’ Provident Fund 
Scheme, 1852 but the amount has not 
been deposited with the State Bank 
of India,

(b) what is the total amount of 
the Provident Fund Account includ
ing both contribution of the em
ployees as well as that of the em
ployers which has not yet been 
deposited with the State Bank, and

(c) the actum taken bv Govern
ment in the matter?

The Parliamentary Secretary to 
the Minister of Labour and Employ
ment aad Planning (Shri L N. 
Mishra): (a) Yes

(b) Rs 20,18,641 12 nP at the end 
of December. 1958

(c) Recovery proceedings and 
prosecutions have been launched and 
other suitable steps have been taken

Shri K. N Paadey: Is it a fact that 
some of the employers have defaulted 
the payment of their contribution 
with the result the employees are not 
getting the benefits of the Provident 
Fund?

Shri L N Mishra* There has been 
some default and, naturally the 
workers have been deprived o f some 
benefit

Shri K N Paadey: Is it fair that 
the workers, who have paid their part 
at the contribution, should be depriv
ed of the facilities to which they are 
legitimately entitled?

Shri L. N Mishra: Certainly it is 
not fair They must get 101 those 
facilities and action is being taken on 
the claims
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Shri Thirumala Rao* In view of 
the lapses that are observed on the 
part of employers, will Government 
take steps to see that such things will 
not be repeated hereafter and make 
suitable amendments in the law9

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
I have been in touch with the situa
tion in this respect and whenever I 
examine the figures I feel disturbed. 
I have been writing to the Ministers 
in the States that much stronger 
action should be taken for the pur
pose of recoveries, and prosecutions 
should be launched soon This is 
engaging our attention, although I 
may point out that the major part of 
these arrears was m connection with 
the very earliest stages and the situa
tion has improved But it is not 
entirely to our satisfaction and we 
must think of more vigorous mea
sures

Shri Easwara Iyer: The hon Minis
ter has said that action has been taken 
for the recovery of thase amapnts 
May I know whether any prosecution 
has been launched for criminal mis
appropriation or far criminal breach 
of trust under the Indian Penal Code?
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A t  Depit? MBafctar ef L rton
(Start AMd Ali): In one case, the 
provision of the Penal Code also was 
applied, bat we did not succeed in 
that, because the court said that when 
a particular law has got a penalty 
section, the prosecution should be 
under that law only However 
I may inform the House that 'out of 
Rs 130 crores accumulated so far on 
account of provident fund only 1 6 
per cent remains uncollected Most of 
this amount, as my senior colleague 
has informed the House belongs! to the 
period before the provident fund 
scheme was applied to some of thea* 
industries

Shri Easwara Iyer: The hon Minis
ter said that the court has said that 
action under the Penal Code is not 
possible May I know whether it is 
the decision of the High Court or or 
the trial court?

Shri Abid Ali: We are prosecuting 
these defaulters according to th» 
relevant Act

Mr. Speaker He onlv wants to 
know

Shri Abid All Our Legal Depart
ment also concurred with the opinion 
of the court Therefore we did not 
take the matter to a higher court.

Mr Speaker The hon. Minister u 
not a lawyer He wants to know 
whether this matter has been taken 
to the High Court and the judgment 
of the High Court is there

Shri Abid All* I have submitted 
that it was not taken to the High 
Court because our Legal Department 
also concurred with the opinion of 
the trying magistrate

Shri S M Baaerjee: Since out of 
this amount of Rs 20 lakhs, nearly 
Rs 15 lakhs is outstanding in 
Kanpur alone, may I know whether 
all the tmll-owners who had failed 
were prosecuted and whether they 
are now regularly depositing this 
amount with the State Government?

Shri Abid AH: Out of the total 
textile establishments in arrears, aa 
I had informed the House the other 
day, prosecutions against 25 have 
been launched

Shri Gamy: Die hon Minister has 
said that they have written to the 
State Governments, but they are not 
taking action Have they tned to 
find out the reason for this reluctance 
on the part of the State Govern* 
ments?

Shri Nanda: I did not say that 
they were not taking action. They 
are taking some action I think this 
can be made more ngoroui than 
what it is now

Shri K N. Pandey: Till the matter 
is settled through prosecution or 
through any other legal remedy, will 
the Ministry ensure that the workers 
entitled up to this time will get the 
benefit of provident fund9

Shri Abid All: The Provident Fund 
organisation is considering to accept 
a scheme according to which the 
workers, whose money has been 
collected and has not been paid to- 
the Fund, may also get relief Some 
reserve fund is being created

Shri T. B Vittal Bao: May I know 
whether this amount which is due 
from the employers is from exempted* 
factories or from non-exempted 
factories9

Shri Abid Ali- Both
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ShriT.B.VttUl l u :  May I know..

Mr. Speaker: I have allowed twelve 
•questions. Shri. Vittal Rao should 
.have risen earlier.

Homing Scheme for Plantation 
Workers

*1821. Shri Ram Kriahan Gupta:
Will the Minister of Works, Housing 
jnd  Supply be pleased to state:

(a) whether there has been short
fall in the fulfilment of the target of 
housing scheme for the plantation 
•workers;

(b) if so, to what extent; and
(c) the reasons therefor?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
■Chanda): (a) and (b). The original
allocation of Rs. 2 crores for the 
Plantation Labour Housing Scheme is 
likely to be reduced f.o Rs. SO lacs as 
.a result of reappraisal of the Second 
Five Year Plan. The State Govern
ments implementing this Scheme 
were able to draw Rs. 3'60 lacs only 
up to SIst March 1959 and are ex
pected to draw Rs. 12*50 lacs during 
the current financial year for dis
bursement of loans to the planters.

(c) The mam reason for the short
fall has been the inability of the 
planters to give to the State Gov
ernments adequate security for the 
loans. Various suggestions are being 
«xamined in order to work out a 
satisfactory solution to the problem.

Shri Ram Krlshan Gupta: To what 
•extent have the housing requirements 
for plantation workers been ulfilled 
so far?

Shri Anil K. Chanda: Under the 
Indian Plantations Labour Act, the 
plantations are to construct every 
Tear houses for 8 per cent of the 
total resident labour force.

Shri Bam Kriahan Gnpta: May I
know whether any assessment' has 
been made so far of the requirement 
of houses for plantation workers?

Shri Anil K. Chanda: I do not 
think that we have the exact figures.

Shri Bameebwar Tantia: May I
know whether it is a fact that some 
tea plantation companies established 
in Cachar and Terai are in financial 
difficulties and had approached the 
Tea Board early last year for finan
cial assistance to build workers’ 
houses or for their improvement; ~ if 
so, what steps the Government â re 
taking to establish a Tea Financing 
Corporation?

Shri Anil K. Chanda: As it is,
there is financial provision made 
under this present scheme, that is, 
the Plantations Labour Housing 
Scheme. But the small plantations 
find it difficult to offer the necessary 
security to the State Governments 
who are responsible to the Central 
Government for the return of the 
money. That is the principal diffi
culty with regard to small plantations.

Shri Hem Barua: In view of the
fact that tea garden labour in Assam 
live in the most deplorable conditions, 
almost in tattered hut?. Why have thi 
Government considered it fit to 
reduce this sum? What steps have 
the Government taken to compel the 
tea planters to put their security 
deposits with the State Governments?

8hri Anil K. Chanda: The actual
off-take of money was very little. 
During the last three vears only 
Rs. 3 lakhs have been drawn. There 
is no point in keeping on paper a big. 
amount which really is not being 
utilised. But all possible steps are 
being taken and various suggestions 
have been made to the State Govern
ments so that the difficulty experi
enced by the plantations in offering 
security may be obviated.

Shri Basappa: What is the .amount 
set apart for the housing of coffee 
plantation workers? Has any satis
factory solution been sent by the 
Coffee Board in this direction?




